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When the case was called out none responded for the applicants.
We have heard the ld, counsel for the respondents and perused the plead-

ings on recserd, :

2, - This application was filed jointly by 86 apélicants seeking

a direction to the respondents to consider them as‘re@ular employees
%,e.@. 141490 and also to grant them pay-scales as'are.given to the
regul ar employees with attending benefits. The apalica;ts had relied

on the decision of the Madras Bench of this Tribunal in OA 305 of 88,
Southern Railyay Emﬁloyees Co-smergtivse Stnfes Qarkérs Union =ys- Unien
of India & Ors. A copy of the Madras Bench order dated 29,6,90 has keen
annexed, By that order Madras Bench directed the Respondents Railuays:

' t@ treat the employees of the Railway Employees Co-@peratlve Stores of
the Southern Rallunys as regular Ralluay servants and to give tham’the
pay=scales given to the regular emplayees wu.e,f. 1.7.88. The agnolicants
befarg us are a+e0 the employees of the Rifle Fagtﬂry Cm-oaeratiﬁe
Seciety Limited, Ichapore and they are seeking the benefit which yas

‘_granted'torthe applicants in OA 305 of 88,

. -



:3. Thé applicants hgve stated in their 0A that the order. of

the Madras 8ench yhich they are relying on was affiremed by the
Hen'kle Supreme Court, No‘doubt the SLP against the aforesaid order
‘was dismissed by the Hon'sle Suprems Court but it yas brought to

éour notice by the 1d. counsel for the respondents that a subsequent
decision of Hyderawad Bench of the Trikunal relying on the aforesaid
‘decisicn of the Madras Bench uass set aSide By the Hgn'hle Suprems
‘Court in the cgse of Union of India -vs- J.V.Subkaiah, 1996(1) SC SLJ
165, Ue haﬁe seen that the decision of the Madras Bench has been
specifically referred to the aforesaid judgment of the Hon'kle Supreme
Court and has been held as an order not sustasinghkle in law. It is

therefore clear that the decision of the Madras B ench is no longer

g00d # lay and therefere it is clear that the basis of the claim
|

[of the applicants in OA hefere us is no lenger vaglid. 04 accordingly

fails and the sgme is dismissed without any order as to costs,

'

MEMBER (), | VICEAZHAR MAN -




